


{ (  Land " does not apply to any land excluded from a Settlenleut of 
Land Revenue, whether the Revenue be paid to Govern- 

" Land," 
meut or to the assignee of Government. 

I 
2. I n  any District in the Province of Oude in which a Settlement of 

after as the Govenior-General of India in Council, by notice to be published e 

in the Official Gazette, may appoint, be cognizable in the first instance in the 
Courts of Revenue of the said Province, and in tlie last resort upon appeal by 
the Finaucial Commissioner. The Governor-General of India in Council may 

ginvest any Officer with tlie powers of a Court of first appeal between the 
Court of first instance and the Financial Commissioner, and shall fix the 
periods within which appeals shall be preferred from the decisions of tlie Court 
of first instance to the Court of first appeal, or, when there is no suchCourt, 
to the Fillancia1 Commissioner, and from the decisions of the Court of first 
appeal, when there is such Court, to the Financial Conlmissioner : Provided 
tliat where in a case of succession or inheritance the claim shall relate not 
only to land but to land and other property not permanently attached to the 
land comprised in tlie claim, neither tlie Revenue Courts nor the Financial 
Conlnlissioner shall have jurisdiction under this Section. 

3. The Financial Con~~nissioner shall, wit,ll respect to suits cognizable 

cedure, and shall have and exercise in respect of such suits all the powers vest- 
ed in the Sudder Court and shall be suhject to all the rules prescribed with 
reference to the Suclder Court by such Code, subject to the restrictions, lirnita- 
tions and provisos with which tlie Code was extended to the said Province 
as colltained in the declaratioii of the Goveruor-General in Council, bearing 
date the sixth August 1861. Subiect to the same restrictions, limitations 
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provisos, the proceedings of the Courts of first appeal and the Courts of first 
instance shall be regulated by the Code of Civil Procedure, 
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,4 
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4. Subject to the proviso in the second Section of this Act, no suit re- 

Suits not to be insti- lating to the title or succession to land in Oude, or to the B 

stituted or tried in any Court, or before any Authority-, 
except in the Courts or before the Authorities hereinbefore in that behalf 

5. No suit relating to any under-tenure which shall be cogi~izable in 
Eilnitation rules not ally Revenue Court under this Act shall be debarred from 

to  apply to certain 
to  u n d e r  a hearing under the rules relatiiig to the limitation of suits 

in force in the Proviilce of Oude, if the cause of action 
shall have arisen on or after the thirteenth day of February 1844. Provided 
that this Sectioil shall not apply to any suit by a person claiming on lya  right 
to cultivate as a tenant-at-will, or as a tenant with the right of occupancy, or i 'i 

%Certain suits relating within the proviso contained in the last preceding Section), 
to under-tenures dis- 
missed on ground of cognizable under this Act by any Revenue Court, which 
limitation-bar may be 

may have been rejected or dismissed on the ground that 
the suit was barred by lapse of time under the law of limitation in force in 
the Province of Oude, may be revived and heard on the merits, if the cause 
of action shall have arisen on or after the date meiitioned in the last pre- 
ceding Sectioii : Provided that a petition for the revival of the appeal or suit . I 3 

be presented in the Court of the Financial Commissioner if the rejection or j 
I 

disulissal took place in appeal, or in the Court of first instance if the rejection ; 

or dismissal took place in tliat Court, within six calendar months from the 
date of the passing of this Act. The petition may be written on paper bear- 
ing the stan~p required for petitions to the Financial Commissioner 
or slxbordinate Revenue Court, as the case islay be. 




